
     
 

       

      

   

      

    
  

   

 
     

    
 

      

      

      

  

  

 
 

 
 
 

  

  

  
   

     

        



       
     

       

         

          

          

        

        

          

        

           

         

        

           

        

      

           

           

       

          

          

          

          



      
   

          

          

            

  

            

         

           

       

           

 

             

            

          

          

          

           

        

            

         

           

          



      
   

        

            

         

        

       

           

         

         

           

           

         

     

          

          

           

           

           

          

         

             

     



      
   

          

           

             

           

          

       

          

           

          

         

           

         

           

           

          

           

 

         

             

            

         



.THE 
NATIONAL COMPANY LAW TRIBUNAL, NlUN,lBAI BE\CH

NIA 527/201, in C.P.1 l3e/l&BP/201r

Arbitr.rtion Panel and also fall within the ambit of residuarr. plrrrse oi

"other authority". It is therefore made clear that the arbitrntion

proceerling pencling before the Arbitrary Tribunal is goverrrerl br

N{oratorium Order alreadv passed on 18.7.2017.

10. The Respondent Counsel raised another argumcnt s.rvirrg that

since the Arbitral Tribun.rl has .tlreadv decided th.tt the prtrcecciinr

before Arbitral Tribunal is not bound bY the Moratorir.rm tl.rted I6.7.2()17.

this has to be assailed before respective appellate authorit\', r.rot beiort,

this Btnch, about n'hich, ne make it clear th.rt rve h.r\,r. r]ot 11ivt,n.rn!

.rdjudic.rtion over the order 11.10.2017 passed bv the Arbitr.rl tribunal, rte

have only made it clear that Arbitral proceeding is governed bv the

Mor.rtorium alrt.rdv passed, u'hich c.tn be held bv this llench rlitlrin its

limits to effectuate the order'18.7.2017 passed bv this Authorit\-

11. Since no au,ard has been passed till date, it is herebv heltl that

arbitration proceeding between Moorgate lndustries ot Inc.lir pYt. t trl \,

lv{onet lspat & Energv Ltd (the Corporate Debtor) penrling before the

Arbitral Authority u,ill remain suspended until the N4orahrrium }.reriod is

comPlt,tt rl

Accordingly, this Application is disposed of

V. NALLASENAPATLry
Member (Technical)

B.S.V. PRAKASH KUNTAR
Member (Jurl icial)
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